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which may satisfy the aspirations and
weeds of the people.

Let th© Government make a statement
on how it views situation in Nepal, how
the latest developments will affect our
ties with Nepal, our security environment
and the current problems under
discussion relating to trade, transit, etc.
with Nepal.

I hope the Government will. make a
statement before the House adjourns
tomorrow.

Ill-treatment of AIR Hostesses of
Indian Airlines and AIR India

SHRI SUCOMAL SEN (West Bengal):
i would like to refer to a matter connected
with some adverse publicity which is
going on against India and the Indian
Government in foreign country. This is
because of mishandling of certain issues
by the Civil Aviation Ministry and
because of some wrong steps taken by
them. You know Sir, that we have raised
in this House again and again the matter
regarding the discriminatory treatment
meted out to some air hostesses of Air
India and Indian. Airlines. Sir, after many
petitions  they made certain re-
commendations for removing those
discriminations. It was done after 100
Members of Parliament sent a
memorandum to the Government de-
manding removal of discriminations. The
Government of India, through its Civil
Aviation Ministry issued a notification on
15th of October, 1989, asking the Civil
Aviation Ministry to take certain steps for
removing these discriminations in respect
of retirement age of the air hostesses etc.
The retirement age of the air hostesses
which was. formerly 45 years, was
increased to 58 year, through the noti-
fication at par with the Other male crew.
Now what has happened? It has been
stipulated in the notification that after 45
years of age there should be a test of
physical fitness. This physical fitness test
is being interpreted by the Civil Aviation.
Ministry, the Indian Airlines and the Air
India as a medical test of the crew. It is
not 45 years now. They have started
medical fitness test after 35 years of
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age. Thig ig one aspect.

There is another aspect also. The Indian
Airlinee say that they will allow the air
hostesses to fly up to 58 years of age after
a medical examination every year. But
the Air India says that the retirement age
will be 58 year but they will be grounded
at the age of 45 years. There are foreign
nationals who have been ap-pointed as air
hostesses in Air India. One of the
Japanese air hostesses who is working in
the Air India was allowed to fly after 49
years of age. Sir, in Japan there is a very
stringent Act against discrimination on
the basis of sex. So, the Japanese and
other foreign nationals were allowed to
fly after 45 years of age. One Japanese air
hostess "Was allowed t, fly for 5 months
after 45 years of age. All of a sudden she
was grounded on the ground that the Civil
Aviation Ministry or the Air India had got
a new directive from ithe Government of
India saying that the air hostesses should
not be allowed to fly after 45 years of
age. Now the Japanese air hostesses has
filed a case in a Tokyo court. The
Government of India, through the Air
India, hav, submitted an affidavit in the
Japenese court saying that it is the
Government of India's decision not to
allow the air hostesses to fly after the age
of 46 years. 1 feel that it is most
derogatory. The" newspapers in Japan
have started a campaign against the
Government of India saying that there is
discrimination on the basis of sex in India
and even foreign nationals are not
allowed to fly above the age of 45 years. -
Therefore, 1 feel that the Civil Aviation
Ministry should take care of it. They
should modify or improve the notification
So that all types of discriminations
against the air hostesses are totally
removed. Thank you. Incident of Setting
45 Houses of Hari-jans on Tire by Higher
Caste People in Aligarh, Uttar Pradesh
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Bomb blast in a. bus at Panipat

SHRI V. NARAYANASAMY (Pon-
dicherry): Mr. Vice-Chairman, Sir, I
would like to raise the issue of a
gruesome incident that happened in
Panipat killing more than 12 persons and
injuring about 34 when a powerful bomb
exploded in a bus at Panipat bus stand.

Mr. Vice-Chairman, Sir, this is nothing
but a terrorist activity. It was decided by
the Governments, especially by the
Punjab and Haryana Governments, that
they will keep policemen in the buses so
that they
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can check the passengers and tneir
luggage when they board buses. Sir, [ was
told that in this bus heavy luggage was
there, which had not been checked up and
it was from this luggage that a powerful
bomb, which tad a time device in ft,
exploded and the bus was completely
blown up and the passengers travelling in
the bus were also thrown out. Actually,
Sir, it is only due to the lack of security
by the administration that this
incident'took place and the Central
Government is also responsible for it.

Sir, it is a known fact that in Punjab
and Haryana the terrorist activity is going
on, the buses are stopped by. the
terrorists and the passengers are being
massacared. In such a situation, the
callous attitude on the part of the
administration, is not being vigilant and
posting armed guards in buses for the
safety of the passengers is  not
understood.

Sir, the eye-witness accounts reveal
that there were blood-stained bodies and
other luggage including that of fruits and
vegetables. The impact of the bomb blast
was so severe that the people became
panicky at the bus stop and they started
running in all directions. Fortunately for
them, nearby there was a hospital and
with the help of the local people, the in-
jured persons were taken to the hospital
and their lives were saved. Two of the
passengers travelling in the bus have
given a statement that the bomb blast
took place within three minutes of the bus
coming to a halt, for a brief stopover, at
the Panipat bus. -stand and that the
persons were just flung out of the bus.

I would request the hon. Home
Minister who is sitting here... (Time-Well
rings) to take care of the passengers who
travel in buses in the terrorist-affected
areas, particularly in Haryana, Himachal
Pradesh, Kashmir and Punjab. The
passenge'rs should be given full
protection. Not only the State
Government is responsible for it. The
Central Government is also responsible
for it. In this connection,





